&l TEM NO. 102 COURT NO. 2 SECTI ON 1|

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

CRI' M NAL APPEAL NO. 203 OF 2002
STATE OF U. P. Appel lant (s)
VERSUS

Kl SHAN PAL & ORS. Respondent ( s)

Date: 12/08/2009 This Appeal was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE B. N. AGRAVWAL
HON BLE MR JUSTI CE HARJI T SI NGH BEDI

For Appellant(s) Rat nakar Dash, Sr. Adv.
Sahdev Si ngh, Adv.

Anuvr at Shar ma, Adv.
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For Respondent (s) Moni ka Qusai n, Adv.
Hari om Yaduvanshi , Adv.

Ranbi r Yadav, Adv.

==X

UPON hearing counsel the Court nmade the foll ow ng
ORDER
Heard | earned counsel for the parties.
We do not find any ground to interfere with
the i npugned order of acquittal, which cannot be

said to be perverse in any nanner.

The appeal fails and the sane is,
accordingly, dismssed.

[ T.1. Rajput ] [ Sneh Bala Mehra ]
A R-cumP.S. Court Master

[ Signed order is placed on the file]
IN THE SUPREME COURT OF | NDI A

CRI M NAL APPELLATE JURI SDI CTI ON

CRI M NAL APPEAL NO. 203 OF 2002

State of U P. ... Appel | ant (s)

Ver sus

Ki shan Pal and Ors. ... Respondent (s)



Heard | earned counsel for the parties.

We do not find any ground to interfere with the
i mpugned order of acquittal, which cannot be said to be
perverse in any nmanner.

The appeal fails and t he same is,
di sm ssed

accordi ngly,

[ HARJI' T SI NGH BEDI ]

New Del hi ,
August 12, 2009.



